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££NTRAI APniN.sTRATNF TRTHIINa. JAB., P,l.

Original Application Wo. ?85 of iqqq

Jabalpur, thl, the 14th day of /(uguat, 2003.

is;:! Ilf
Talaphona Exchangarchhalajpur' ?Jpf

applica(By Advocate - shri Dharaendra Sharma) nt

\/£RSUS

1.

2.

Ministry Secretary,
Bhawan, New Sanchar

TlecLmuniMtiJr^Hosha?®''?'^^'"®"Shopal. Hoahangabad Road,

(By Advocate - shri PeShankaran hm^-
"an holdxng bxief of shri S.C.Shar.a)

D  n 2-R.2-LlimL)
JuriioA.1

Apoli .. ''"''a filed this Original
"" the impugned ord.r dated 2ath D ^

1998 f K- 1- oeced 28th October>*** through Uhich the order dated Ifith n .
by uhlnh h October 1997y which he was ordered fn k

0, . . ° "e promoted to the post of^Visional Engineer (Qz)vot;, was cancelled and he ha-
"tending benefits in pursuance of the ord

"bich he uas so promoted. ' -"ted ,6.10.97.

Ue have heard the learn=rf _ ■

and carefully perused the """'sl for the parties
® b"" 'bis case at th""t set. the learned counsel for th

attention, that th ^ appUcant has invited our
--PPHcsnt onlylTtTtT" "
P'PPaaBing against hi;vide "^^"t^ental
PPb«itted nd drsun our attenTrtp" nT^Patsd IdthLrch 2000„by uhich the applicsn7hi:l:r.

3 oeen exonerated
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of all the charges made against him v/ida this said memorandum.

He has submitted that the obstruction in his promotion has •

gone by this order and the applicant has become entitled to

grant of due promotion to the post of O.E.

3. On the other hand the learned counsel for the

respondents has submitted that the applicant has not been

alloued his promotion after his exoneration v/ide letter

dated 6th October 2000, probabily since the matter uas

subjudicB before this Tribunal, respondents shall implement

any direction which may be given by this Tribunal,

4. Ue have considered the submissions made on behalf of

the parties and since the obstruction regarding release of

promotion of the applicant to the post of D.E. have now gone

out, ha is entitled to the same with effect from the date

his next junior was promoted. In this view of the matter

we find substance in the Original Application and same

deserves to be allowed. Ue pass the order as under -

The impugned order dated 28.10.98 is hereby quashed.
Tne applicant shall be entitled for promotion to the
post of Divisional Engineer in accordance with letter
dated 15th October 1997 (Annexure D/2)." He shall also
be entitled to all consequential benefits at par
with^n^xt junior. The respondents are directed to
implement this order within a period of three months
from the date of receipt of copy of this order.
No costs.

(Anand Kumar Bhatt) /_ ̂  —
Administrative flember ^ . ? Kaushik)

Judicial Member
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